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None present. 
:5jnce interim relief was already 

refused on 18.12.1990, there is no 
need to pass any fresh order on interim 
relie?. 

Natter to come up for: hearing in 
due courses 
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PER TRIBUNAL DT 	Lt 10 rj3  

As per direction of the 

Hon'ble Vice Chairman dated 

24e8.93, the matter is taken 

up from Sine-die list. Fixed 

for Final Hearing cnO(I-IRAPI  
Issue notices to the parties 

as per order dated  
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